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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE

TRIBUNAL,
WEST BLOCK NO.II, R.K. PURAM, NEW DELHI-110066.
BENCH-SM

Date of Hearing/Decision:15.12.2010
Service Tax Appeal No.1393/10-SM

[Arising out of Order-in-Appeal No.138/ST/DLH/2010 dated 2.7.10
passed by the Commissioner (Appeals), Central Excise, New Delhi].

CST, Delhi ...Appellant
Vs.
M/s.Vikram Mohan ... Respondent

Present for the Appellant :Shri.A. Khanna, JDR
Present for the Respondent:Shri.Sameer Kapoor, Advocate

Coram: HON’BLE MR. D.N. PANDA, JUDICIAL MEMBER

Fna/( ORDER NO. /0 / ?/?// S%A(éE}gHSJZ.ZOlO

PER: D.N.PANDA
Ld. DR submits that the finding of the |d. Commissioner in

para 4 is conflicting in nature. On one hand when the
authority says that show cause notice was deficient)on the
other hand he says that there were no evidence in respect of
veracity of the claim of the assessee. Certainly such conflict
affects the conclusion because appellate order should show the
points for decision, reasons of decision and the decision
thereon. Such process has not been followed in the present
case. Therefore, the order passed by the learned Appellate
Authority is bound to be remanded back for proper

adjudication by a reasoned and speaking order. Consequently,
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the matter is remanded to the Id. Appellate Authority to do

justice to Revenue.

[Dictated & Pronounced in the open Court].

(D.N.PANDA)
JUDICIAL MEMBER

Anita




